
 

and as he is   intelligent,  if he studies it, I am 
sure that he will himself come to the same 
conclusions to which we   have come. In 
future, if our lagricutural economy and the   
paddy   economy is to prosper,     I think we 
must have on a  large-scale  the rice-milling   
industry   both   in  the   cooperative and 
public sectors and gradually we   will have to 
eliminate the outmoded, old mills in the 
private sector. 

Shri A. P. Chatterjee has repeated the same 
argument to   which I have replied earlier.   
May I ask him. How are you going to    
nationalise an outmoded   mill if the -
n^hinery is not worth anything at all.   What 
is the   practicality  involved in it ?  As a 
slogan it  is  all right.   We can give many 
slogans, but I think we should go to the brass 
tacks and see that some practical   solutions 
to our problems are found out.   I do not 
think that in this country we can try to solve 
our economic problems by resorting to 
slogans and,dogmas. 

Shri V.V. Ramaswamy raised the point 
whether societies formed by consumers for 
ricl-milling   would    have    their    place. As 
I have already said, itwill not affect their 
position, but the main purpose of the   Bill 
i s t o se e t h t  protection is given to   societies 
form;d by producers and farmers. That is the 
position taken in the Bill, because in the name 
of consumers any body will form  a society.   
The    traders  can form a society.   What we 
want is to eliminate this risk.     We do not 
want to expose our    co-operative    
movement,    by    the backdoor to   the 
danger   of being exploited by middlemen.  
That is all I have got   to say. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): The question is: 

"That the Bill, as amended, be passed." 
The motion was adopted. 

THE DELHI AND AJMER RENT 
CONTROL (NASIRABAD CANTON-
MENT REPEAL) BILL, 1967. THE 
DEPUTY MINISTER IN THE MINISTRY 
OF DEFENCE (SHRI M.R. KRISHNA) :     
Mr.   Vice-Chairman, 

beg to move: 

"That the Bill to repeal the Delhi and 
Ajmer Rent Control Act, 1952, as in the 
Cantonment of Nasirabad, be taken into 
consideration." 

The Bill is very simple and direct and its 
purpose is  very limited.   I   do not think it 
requires any eleaborate explanation, since in 
the Statement of Objects and Reasons it has 
been   .early stated that the Bib is being 
introduced in order to bring about uniformity 
in the various cantonments. The measure, 
which   was   passed by the Rajasthan 
Assembly, was declared to be  ultra-vires the 
Constitution, since the State Government   
has   not got the power to   legislate  on  
cantonments.   Therefore,    it  is left to the 
Union Parliament to legislate another 
measure in respect of cantonments, and this 
Bill has becom- necessary.   Since there   is 
already  in  existence the   Delhi and   Ajmer    
Rent     Control   Act, 1952, as    in   force   
in    the    Cantonment   of Nasirabad, until  
and   unless   the  Act  is repealed, we will 
not be able to   help the State Government to 
bring Nasirabad also in conformity with the 
other cantonments. It is a non-controversial 
measure   and I think hon. Members, who 
have read the Bill have already formed their   
opinion. I have nothing more to add except 
that if this measure is passed, it will help the 
cantonments in Rajasthan to have uniform 
laws relating   to   rent   control.     I   hope 
the    Members  of   this   House  will   be 
able to give their   consent   to   get   this Bill 
passed.! 

The question was proposed. 
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SHRI A. D. MANI (Madhya Pradesh) : 

Mr. Vice-Chairman, the Minister's 
attention  may   be   drawn. 

THE   VICE-CHAIRMAN    (SHRI Vt. P. 
BHARGAVA)   :   The  Minister in ;harge is   
Mr. Krishna. I thought  Members are better 
informed. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : He was drawing the attention 
of that Minister who was disturbing the 
other Minister. 

SHRI MULKA GOVINDA REDDY: 
Mr. Vice-Chairman, the Minister in charge of 
this Bill made us to understand that by 
repealing this Act we are going to ; bring 
aboutun iformity of law in cantonment " areas 
throughout the country. I am sorry that is not 
the position. The position is that by repealing 
this Act there will be uniformity of the Rent 
Control Order in the State of Rajasthan 
including the 

Nasirabad Cantonment. I would like to make 
only one observation with regard to this, that 
in many cantonment areas the Defence 
Ministry has commandeered many 
bungalows, commandeered them in 1950 or 
1955, and the Defence Ministry is paying 
very low rents. The landlords owning one 
building or two have been asking the 
Defence Ministry to release them or to at 
least enhance the rent. Neither are they 
releasing them though the landlords are put 
to a lot of inconvenience, nor are they 
enhancing the rent. In some cases the 
ownership of the bungalows that are 
commandeered by the Defence Ministry has 
passed on to some others, and in spite of 
repeated requests made to the Defence 
Ministry they are turning a deaf ear to this. I 
would therefore urge the Defence Minister 
that he should sympahetically consider the 
cases where the owners want the bungalows 
to be released and the cases where they want 
an enhancement of the rent. To give them the 
low rent that was fixed some ten or fifteen 
years ago, when everything has gone up and 
the prices have gone up and are spiralling—
it is unfair on the part of the Defence 
Ministry to continue to pay low rents and to 
refuse to release the bungalows. I therefore 
urge, now that the Defence Minister is here, 
that he will consider these cases very 
sympathetically. 

SHRI K. CHANDRASEKHARAN 
(Kerala) : Sir, I do not want to make a speech 
but I rise only to ask for a clarification. The 
point that I wanted to press was the question 
of delay, and that point has already been 
brought home by the hon. Member, Mr. 
Chordia. It is stated that the Government of 
Rajasthan has been pressing for the extension 
of the Rajasthan Act. The necessity for that 
extension arose in 1962 or may be 1963 
when the Rajasthan High Court gave their 
decision. I would like to know when the 
decision was rendered by the Rajasthan High 
Court and since when the Government of 
Rajasthan have been pressing for this 
extension. 

SHRI M. R. KRISHNA : Mr. Vice-
Chairman, first of all about the translation 
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of this Bill in Hindi, since we are now trying 
to translate or do our work in the Central 
Secretariat and other Departments in Hindi, 
we will have to put up with this kind of 
translation. We in the Ministry have got 
people who are well versed in Hindi and 
whatever defects or whatever improvement 
my friend has suggested, these may be 
conveyed to the right quarters and we shall 
see that proper Hindi translations in the 
Bills, etc., are done. 

About the delay, the High Court of 
Rajasthan has given its verdict somewhere 
in 1962 and as we know very well, we have 
got cantonments throughout the country. 
Suppose in one State some High Court 
decides     or     something happens, 
it would be right and proper on the part of 
the Defence Ministry to see to what extent 
this thing would be helpful if we introduce it 
in other parts of the country where similar 
cantonments are in existence. Therefore, this 
type of delay is inevitable. In any case six 
years' delay is a long period, we will bear it 
in mind. We would always try to minimise 
the time and try to avoid delays in   future. 

My hon. friend has suggested about 
release of bungalows and also enhancement 
of rent. The position regarding the hiring of 
bungalows has been very much liberalised. At 
one time because there was a lot of shortage 
of accommodation, the Defence Ministry was 
not in a position to release the bungalows 
which [ had been hired for the Defence 
Forces. But we have now pians to construct 
residential accommodation for the Defence 
Forces, and as and when we are able to 
complete buildings in the various States, it 
would be possible for the Defence Ministry to 
release them. 

About the rent fixed for various accom-
modation, it is done on a very scientific basis. 
There may be some people who may be hit 
because the rent in the areas may be shooting 
up because of industries and various other 
developmentsl taking palce. But in the initial 
stages when these 

bungalows were hired by the Defence 
Ministry, many people preferred to let out 
their buildings for Defence use for two 
reasons : one, the rent fixed was very 
reasonable ; secondly, the Defence authorities 
have proved to be very good paymasters. But 
now even about the fixation of rent it is 
approved by the Station Commanders in most 
cases, and if the Station Commanders who are 
conversant with the rent prevailing in the area 
feel satisfied that the rent has to be increased, 
they do not even have to consult the Defence 
Ministry. They themselves  can  do  it. 

Regarding release of bungalows, as I 
have stated, it has already been taken up and 
in many places where we have constructed 
our own buildings we have released the 
bungalows which we have hired in the past. 

I think there are no more points to be 
mentioned and there was nothing pointed 
out against the Bill. I think the Bill may be 
accepted. 

THE VICE-CHAIRMAN (SHRI M.P. 
BHARGAVA) : The question is  : 

"That the Bill to repeal the Delhi and 
Ajmer Rent Control Act, 1952, as in force 
in the Cantonment of Nasirabad, be taken 
into consideration." 

The  motion  was  adopted. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : We shall now take up the 
clause by clause consideration of the Bill. 

Clauses 2 and 3 were added to the BUI. 
Clause x—Short Title 

THE MINISTER OF DEFENCF. 
(SARDAR SWARAN SINGH) : Sir, I 
move: 

2. "That at page 1, line 4> for the figure 
'1967' the figure '1968' be substituted." The 
question was put and the motion was adopted 

Clause 1, as amended), was added to the Bill-
Enacting Formula 
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SARDAR SWARAN SINGH   :  Sir, I 
move  : 

1. "That at page 1, line 1, for the word 
'Eighteenth' the word 'Nineteenth' be 
substituted." 

The question was put and   the   motion 
was adopted. 

The Enacting Formula as amended, was 
added to the BUI- 

SARDAR SWARAN SINGH   :  Sir, I 
move  ; 

"That the Bill, as amended, be passed.'' The 
question teas put and the motion was 
adopted. 

THE PRESS AND REGISTRATION OF 
BOOKS (AMENDMENT) BILL, 1967 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Now we go on to Mr. K. K. 
Shah's Bill, the Press and Registration of 
Books (Amendment) Bill, 1967. 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI K. K. 
SHAH) : Mr. Vice-Chairman, Sir, I beg to  
move   : 

"That the Bill further to amend the Press 
and Registration of Books Act, 1867.. be 
taken into  consideration." 

The Press and Registration of Books Act, 
1867, was amended in 1965 in order to make 
it applicable to the State of Jammu and 
Kashmir. This was done with a view to 
enabling the Registrar of Newspapers for 
India to collect information and statistics 
about the Press in that State and to have a 
uniform law for the whole of the country, 
including the State of Jammu and Kashmir., 
for the regulation of the printing presses and 
newspapers, for the preservation of copies of 
books and newspapers printed in India and 
for the registration of such books and 
newspapers. It was provided in Section 1 (2) 
of the Press and Registration of Books 
(Amendment) Act, 1965 that it could come 
into force on such date as  the 

Central Government might appoint. In 
consideration with the Government of 
Jammu and Kashmir, the Central Govern-
ment notified the 1st November, 1965, as the 
date of commencement of the Act in that 
State. 

Under Section 5A of the Press and 
Registration of Books Act, 1867, inserted b> 
the amendment Act of 1965, the keepers of 
printing presses and publishers and printers 
of newspapers in Jammu and Kashmir were 
required to make and subscribe, fresh 
declarations within a period of two months 
from the date of enforcement of the 
amendment Act of 1965 in that State, 
namely, the 1st November, 1965. For the 
effective implementation of the Act in that 
State, the State Government was to take 
certain essential steps. 

Due to certain administrative difficulties and 
for want of enough time, the necessary 
follow-up action could not be taken by the 
State Government well in time. Accordingly,   
the   State   Govdrnment requested for an 
amendment of the Act to remove   the   
anomalous   position.    Since the   Central   
Government   had     already issued one 
Notification under the Amendment Act of 
1965 declaring the 1st November, 1965 as the 
date of commencement of the Central Act in 
the State of Jammu and Kashmir,  
Government   had   already   exhausted   its  
power  under that Act  and could not therefore 
issue a fresh Notification in supersession of 
the first one to  enforce the   Act   from   a   
later    date.   Different courses of action were 
examined in   consultation with the Ministry 
of Law and the Registrar of Newspapers  for    
India, and Government are advised that the 
best course would  be to amend Section   5A 
of the parent Act to provide for more time for 
this purpose. 

Accordingly, the  Bill seeks to amend 
Section   5A of the Act which   as inserted in 
1965 to extend the   time-filing of declarations 
under the said Section up to the 30th June, 
1968. 

The question was proposed. 

 


